FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/S LDR DEVELOPERS PRIVATE LIMITED
RELEVANT PARTICULARS
Name of corporate debtor M/s LDR Developers Private Limited
Date of incorporation of corporate debtor 10.02.2010
Authority under which corporate debtor is ROC Kanpur
incorporated / registered
Corporate Identity No  Limited Liability U45400UP2010PTC039520
Identification No. of corporate debtor
Address of the registered office and 8, Bishop Rocky Street, Faizabad Road, Opp.
principal office (if any) of corporate debtor | Police Line, Lucknow, Uttar Pradesh, India, 226007
Insolvency commencement date in respect [17.09.2025
of corporate debtor
Estimated date of closure of insolvency 16.03.2026
resolution process
Name and registration number of the Name: Sandeep Chandna
insolvency professional acting as interim IBBI Regn. No.:
resolution professional IBBI/IPA-002/IP-N00447/2017-2018/11237
Address and e-mail of the interim resolution [Address: 109, Surya Kiran Building, KG Marg,
professional, as registered with the Board New Delhi-110001, New Delhi, National Capital
Territory of Delhi 110001
Email ID: cssandeep@live.in
.|Address and e-mail to be used for Correspondence Address: 109, Surya Kiran
correspondence with the interim resolution | Building, KG Marg, New Delhi-110001, New Delhi,
professional National Capital Territory of Delhi, 110001
Email ID: cirp./drdevelopers@gmail.com
. |Last date for submission of claims 01.10.2025
. |Classes of creditors, if any, under clause (b) |NA
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
.|Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class (Three
names for each class
.|(@) Relevant Forms and (@) Relevant Forms are available at:
(b) Details of authorized representatives  |https://ibbi.gov.in//en/home/downloads
are available at: (b) NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a Corporate Insolvency Resolution Process of M/s LDR Developers Private Limited on
17.09.2025.

The creditors of M/s LDR Developers Private Limited, are hereby called upon to submit their
claims with proof on or before 01.10.2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13to actas authorised representative of the class [specify class]in Form CA.: NA

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Sandeep Chandna

Interim Resolution Professional

M/S LDR Developers Private Limited

Date: 18.09.2025 IP Registration Number: IBBI/IPA-002/IP-N00447/2017-2018/11237
Place: New Delhi (Authorization for Assignment valid till: 31.12.2025)
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Department for Special Operations ;
HOFC Bank Lid., Greund Flaor, Gulab Bihawan, &, Bahadur Shak
Zafar Marg, ITO, New Dalhi 110002

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(As per Appendix IV road with rube B{1] of the Security Interest Enforcement Rules, 2002)
Whearaas, the undersigned baing tha Autharised Officer of HOFC Bank Lid. . undar the Securiization and
Reconstuction of Fnancial Asssts and Enforcement of Securily Interest Act, 2002, and In axercisa of
powers coniamed under Saction 13(12) read with ka3 of the Sacurity Inlerest (Enforcameant] Rulas,
2002, |ssued & Demand Notice Dated 09-08-2024 caling upon the bomowerls) WS, D K KHAD
BHANDAR [Barrawer| Through its propristor MR.DUNNEY KHAMN & SAMSUN EEGAM |Proprigtar
IMortgagor(sWGurarankors(s) , 1o rapay tha amourd menliored n e Doamand Molice beng
Ri=. 34 48 954,50 [Rupees Thirty Fowr Lakh Fourty Six Thousand Mine hundred Minety Four and
Winsty Paize Only § as on 31-05-2024 hereon wie f 01-06-2024 together with future mlerest and
charpes Shereon within 60 days of the recelpt of the said rolice. Tha Bormowens) | Guarartan|s)l
Motgagarssl, Raving falled fo repay Ihe dmount, nobice i herehy oiven 16 1he Borrowers)
Guaranloe(skMestgagors(s) ad he pulic in general, thal he undersgnied his taken possesson of the
prapiiy described hesn Delow in exensse of povwers confamed o0 him under Sechicn 1344) of the said
Act raad with Ruba B of the said Rulas, on ks 15 day of Sep , 2005 at Farrukhabad, Uttar Pradesh,
The Berrowan(s) | Gusrantoes} ! Morigagors(s], in particular, and tha pubiicin general iz hereby cautianed
nie to daal wilh lhe progerty and eny daalings with fhe propary will be subject to tha change of HOFC Bank

L FHDFC BANK

Ve Lindergiand your ward

MAHINDRA RURAL HOUSING FINANCE LIMITED

Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd
Floor, 570, P.B. Marg Worli, Mumbai 400 018 India,Tel: +91 22 66523500

Fax: +91 22 24972741

Regional Office: 2nd floor, Ashoka Raj Tower, Plot no. CP-162, Sector D-1, LDA Colony, Near Power House Choraha,
Aashivana, Lucknow, UP-226012 , Branch Office : 1114/6, 2nd Floor, GT Rd, Nihal Singh Market, Ashok Nagar, Harsh Nagar,
Kanpur, Uttar Pradesh 208012

PUBLIC NOTICE FOR AUCTION-CUM-SALE OF IMMOVABLE PROPERTIES

In exercise of powers conferred under section 13 (4) of Securitization and Reconstruction of Financial Assets and Enforcement of Security
Imterest Act, 2002 {herein after referred to as "SARFAESI Act™) and Rule 8 and & of Security Interest (Enforcement) Rules, 2002
(herainafter referred to as "Rules™ifar the purpose of recovering the secured dabts, the authorized officer of the secured creditor M/fs
Mahindra Rural Housing Finance Ltd. (hereinafter referred to as "MRHFL") has decided to sell the secured asset (immoveable property),
the possession of which had been taken by the Authorsad Officer of the Secured Creditor under 5, 13 (4) of SARFAESI Act, described
hergin below on "AS IS WHERE 1S BASIS” and "AS IS WHAT IT IS BASIS™ and the public and all concerned including the concermed
borrowers! mortgagors, their representatives, as the case may be are hereby informed that the secured asset listed below will be sold, 1.
particulars of which are given below:

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002, (“THE RULES”)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.
The contents of the demand notice(s) are extracted herein below

Sl.No. Name of the Borrower(s)

1) CHIRAG FRUIT COMPANY 2) IMRANA
3) CHIRAGUDIN

SALE

Makdncdrn

NOTICE

———

Demand Notice Date and Amount

Demand Notice Date: 10-Sep-25
Notice Amount: Rs. 6,666,444.00/-

LAN - UGGKRSS0000054428 As on 08-Sep-2025 Lid,, far an ameunt of Rs. 34,485,954 90 (Rupess Thiry Four Lakh Fourty Six  Thousand Nine
Name of Borrowers/ Date & Amou Description of Secured Asset(s):- House No.0016k Situated Arazi No.61min, Mauja Chilmapur Tappa & Pargana Haveli hundred Ninety Four and Ninaty Palse Only | a5 ondated 31.05.2024 and from [,06.2024 = due
SN, Co-Borrowers/ Guarantors/ of 13(2) Date of Description of 1| Date & Time Tehseel Sadar Dist. Gorakhpur, Admeasuring 95.53 Sq. Mtr. Boundaries: North: Land Of Kaneej Fatima South: Land Of and payabie by you as aloresald logalher with expénses and charges eic. The Borower's atlentaon is
: Mortgagers Demand Notice Possession Property of Auction Mtuntaj East: House Of Other Person West: 12 Feet Wide Road. """""335" DRk Of sl section () ol smction 130l ik 8, st ol i v alable, 5 vloem the
1) NEW SEWA HOSPITAL 2) ARCHANA CHAUDHARY Demand Notice Date: 10-Sep-25 RCR DESCRIPTION OF THE IMMOVABLE PROPERTY
1 |Branch: FANFUR 13-08-2021 |14-05-2025| Part of Arazi No. 110, Rs.84,60,000(03.10.2025 D5-10-2025 2 3) ARUN PAL CHAUDHARY 4) MEERA DEVI Notice Amount: Rs. 2,897,133.00/- Duscription of proparly Owried By
Borrower: PRADEEP SINGH B Physical | Mohal Ajayrai Singh, Patti |Rs.8,456,000 |Time 10:00 Time 10. Am. 5) HARI NARAYAN LAN - UGGKRMS0000061834 As on 08-Sep-2025 Comenercal Property Bearng Mo.506,(Arafl Ababd| Na 508) Vibege-Halhigur, | SAMSHUL NISHA
Co-Borrower: anALLAR S iNGH 21,47,762/- | Possession | No-3Mon Z.A, Mauza  |Rs.10,000 |4 3.00 | TO - 03 Pm Description of Secured Asset(s):- Residential Plot Situated At Land No. 188mi Mauja Uska Khurd Tappa Dakhin Haveli|  |(Pargara Pahare, Teh Sadar District-Farmuknabad Utter Pradesh 209628 Area| Wi
ﬁgﬁg&gﬁ?&%&ﬁfﬁngﬁggﬁénﬂs Mohsinpur, Maswanpur Pargana Maghar Purab Tehseel Khaleelabad District Sant Kabeer Nagar, Uttar Pradesh, Admeasuring 163.00 Square Metre. admeasuring 0.013 Hects (0.03 ' Decimaf) Share 1/2=0.008 Hacls {001 15} DUNNE KHAN
LAN: 774588/ XSEMKNPOO642495 Pargana, Kanpur Nagar, UP-208017, East: Govt. Road 30 Ft, Boundaries: North: Land Of Others South: Road East: Land Of Vishambhar & Others West: Land Of Hariram. Decimals) and bodrded as - EAST, Ram Prasad rathar Praperty, WEST . Preen
’ West: Fart of Arazi, North: Gali, South Part of The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein Emd ﬁﬁf?ﬁ%ﬂ? oo T g e K ks
Population/Abadi and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty, Commercal Property Bearng No, 508 [0na Piat (Par of 58] Vilsge- et [SAMSHUL NISHA

bounce charges, cost and expenses efc. till the date of realization of the payment. The borrower(s) may note that UGRO

: 2 ’ : : : 1> okl e .
1. MRHFL acting 1:hr|.'.|ugl'.| its Authorized leﬁcer has now received 'Dﬁff“-"' o t"u"f_thf same (offer amount is tabulated in the table above), Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable E;%:;;,Efgi?j{%hyizﬁgﬁl[éﬂjgﬁhﬁﬁ HE:EE: é%?;‘lf fﬂﬁl,f ﬁ-ﬁ'j DL&"-I.’:IlIIF:I?':HAh
and we intend to accept it, interalia considering the fact that the previous public auction held was unsuccessful. property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited. Araa 872 Sq Feat {80 82 Sg Meler] enc bounded a5 - EAST: Shop of Samshul

2.To Participate in Auction intended bidder has to deposit 10 % of the Reserve Price. In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited Misha, WEST : Shop of Dunne Khan, NORTH : Read. SOUTH - Property af

3. The detail terms and conditions of the auction sale are incorporated in the prescribed tender form. Tender forms are available on shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including Munne ®han

www.mahindrahomefinance.com. as well as above branch office. The sale will be subject to terms and conditions mentioned In but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules Note: The above notice be alse considered s 30 days’ notice for sale under rule £.8 and 9 of
Tender Form, thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to the Act. Authorised Officer,
4. For further details, contact the Authorised Officers, SANJAY KUMAR (Mob. 7905482205) Last date of submission of sealed| | ATTACH ANDIOR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Place: Famrukhabad, Uttar Pradesh, Date: 15/09/2025 HDFC Bank Ltd

Secured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues,
in case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-
signed and the borrower(s) may, if they so desire, collect the same from the undersigned.

Place: UTTAR PRADESH
Date: 19.09.2025

offers in the prescribed tender forms along with EMD is 04-10-2025 Time 10:00 to 3:00 PM  at the branch office address

mentioned herein above, Tenders that are not filled up properly or tenders received beyond last date will be  Cconsidered as invalid

tender and shall accordingly be rejected. No interast shall be paid on tha EMD.

5. Date of opening of the offers for Property i 06-10-2025 Time 10:00 to 3:00 PM at the above mentioned branch office address

at the tender will be opened in the presence of the Authorised Officer,

6. Date of inspection of the immovable property is 03-10-2025 Time 10:00 to 3:00 PM

7. The Borrower(s)/Guaranton{s) are hereby given 15 DAYS SALE MOTICE UNDER SECURITY INTEREST (ENFORCEMENT)

RULES; 2002 to pay the sum mentioned as above before the date of Auction failing which the offer received will be accepted and the

Immovable property will be auctioned and balance, if any, will be recovered with interest and costs. If the Borrower pays the amount

due to Mahindra Rural Housing Finance Ltd,, in full before the date of sale, auction is liable to be stopped.

8. The immaovable property will be sold to the highest tendered. However, the undersigned reserves the absolute discretion to allow

Inter se bidding, if deemed necessary.
Place :-KANPUR Date:-19.09.2025

FORM A
PUBLIC ANMNOUNCEMEMNT
{lUnder Regulation & of the Insolvency and Bankrupicy Board of India
(Insolvency Resolution Process for Corporate Parsons) Ragulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
M/5S LDR DEVELOPERS PRIVATE LIMITED
RELEVANT PARTICULARS
s LOR Developers Privats Limited

Narme of parparalie cdeblos

2,_|Dade of incorparafion of corparate dablor
. |Suthority urder which comporala deblor is

_|incorparated [ eepslesed

. |Corporaba denlity Mo Limiled Liakilgy

Kentfication ko, al corporata debsar

¢ |Addrass of g ragisierad office and

principal office (if ariy) of canparale debhor

msahvancy commencenend data in respoc

af corporate debdar

Estrnaled dade of cosure al insalvency

resciudion process

Marne and reglstratian rambsr af e

inscdvency professional eching as mberim

regeiufon prolessioral

Sddress and e-mail al e inberim resclulicn

professional, &2 regdtered wilh the Baard

Sd/- (Authorized Officer)
For UGRO Capital Limited, authorised.officer@ugrocapital.com

ROC Kanpur

LB 00LP20 TP TCO30E20

Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

Back Office
LIC HFL

B, Behap Recky Street, Faizabad Road, Opp
Pafice Lire, Ludsraw, Utlar Pradesh, Inda, 226007

17092025

16,03 205

5th Floor, Jeevan Bhawan-| DEMAND
oor, Jeevan Bhawan:|
43, M.G. Road, Hazratganj, Lucknow-226001" NOTICE

The following bormowers. guaraniors and mortgagors who were sanclicned Home Loan by LIGHFL. The said Loan facilibes are secured by the immovable properiies a5 menbioned below against the names of the respective borrowers. All the persons menfioned below
of the said table failed to repay the dues of the LICHFL anising out of availment of the said Loan Facdities, hence the accounts of all the borrowers mentioned in the said table turned NP A. Demand notice under section 13(2) of SARFEASIACT (hereinafter referred to as

5 4

AT SR

LI HOUSING FINANCE LTD

Mame: Sandeap Charkdna

IZBY Regn, Mo

TREL Py =00 | P= WO0A4 T 01 =g R 257
Addrass; 108, Surya Kiran Buslding. KG Mam,
Maw Dedbd-110001, Meaw Delhi, Mational Caghal
Ternbony of Dethl , 110004

Email |0 casandeppdilive.in

the ACT) were sent toall the said borrowers, guaraniors and mortgagoers. The dates of the sakd demand Natices and of the amounts of Demand Notices have bean mentioned below in the table against the names of the respective borrowers, guarantars and morlgagors, T8 [Adtaes 3 ool 1o o 1u5ed Tor Comespondence Address; 100, Surya fran

since somea of the said Demand Motices have baan ratumad unsarved on the addresses, the said Demand Notices are hareby served under saction 13(2) THE ACT to all the said borrowers, guarantors and moeigagors 1o rapay their regpective duas with interest upto the corresponderce wilh the infanm mgoiton | Bulding, KG Marg, New Deiti-110001, New Delhi,

date of full payment alongwith inferest within a penod of sixty days from the date of publicabionof this nofice failing which LICHFL shall proceed furiher under the provision of section 13 of the ACT io realize s upto date dues in according with the ACT. professionel Mational Cepial Termaory of Defyi 110001

g | Emadl 1D cip Mavekipersiigmad. com

Sr.| Name ofthe Account/ Details of the Mortgaged Property Demand Notice Data/ 5r.| Name of the Account/ Details of the Mortgaged Property Demand Notice Datel | |Last cale for submission of claims ﬂk”—‘iﬂ?ﬁ

No| Borrower/Proprictor/Director (Alithe part & Parcel consisting of) Amt. Outstanding/ No| Borrower/PropristoriDirector [Allthe part & Parcel consisting of) Amt. Outstanding/ of sub-sechion {BA) of seelion 21

AccountNo, T —_—— - - ;:m:iuﬂn.;ﬁ;l-iﬂﬂﬁ as—:em:'n;: by the inserim res.m.;l.uu
: ; . 17 | Borrower- Mrs. Sushma Devi Wio Mr. Sunil al and parcal of aquitabla maorigage ate __|professianal
Area Office :Gomti Ha';laﬂ Lucknow Kumar Of Piat Gala MNo.23 Min, Gram-Devanandpur, s 3. |Hames of Insalvency Professionals
Borrower- Mrs. Durga Mishra Wio Mr. Anjani | Allthat part and parcel of equitable mortgaged of | Dated :08/07/2025 Rio HnoB-172 Indira Nagar, Rasbareli Uttar | Pargana, Tehsil and Districl- Raebarell Rs. 11,55,119.584 idantfi fo ack as Auhorisad

! Kumar Divedi House No.01 Bulll on Khasta Mo.10T9, 1080, 15 Pradesh-244221 Area-126 5s0.mir, In the name of Mrs. Sushma|  +Init & other charges m‘_éﬁﬁ“;ﬂ;?m”“““ﬂ (Thres
Rio Flat No.322, Type -1 3105 Durga Mishra, | 1096, 1097, 1008, 1112, 1148 and 1149 Situated Rs. 26.15.632.31 Co-borrower- Mr, Sunil Kumar S/ Mr, Asha | DeviWio "_-"F Sunil HU'T'E_T _ Loan Alc 18] Relevant Famms and (31 Felevant Foms ar avalabie &t
Palice Cobony, Lucknow Utlar Pradesh-229010 | a1 D- Block, West Phase, Haibatmau Mawalya, | +intt & other charges Ram Boundaries- East-plol of Sahkhatedar No.110100011415 i) Datadls of authorized represantebives | hips:iibbigavindanhomeldownloads
Guarantor- Mr. Anjani Kumar Divedi Sio Mr. | Ward-Ibrzhimour, District Lucknow, Loan Ale No. Rio HnoB-172 Indira Nagar, Raebareli Uttar | J2gmahan, Wesl-proposed Kachcha Hasta, are available otz () A
Balheshwar Dived Area-92 936 Sqmtr, In the name of Mrs, Durga 110100013080 Pradesh-244221 North-plot of Zah khatedar, Scuth-proposed Matice is hereby grven that the Mational Company Law Tribunal has ordered the commencement
Rio H. No.32Z, Police Line, Near|. T Chawraha | Mishra Do Late Mr. Kuniwar Ji Mishra Wiodnjani Kachcha Rasta ﬁ;;ﬁznﬁ%raie Insalvency Resalulion Procass of Mis LDR Developers Private Limited on
Lucknow Utlar Pradesh-226030 [ vedi ' . Py

;Lm:{;ﬂ;:d:gam_pm af Surendra Kumar West- = Ar&a FFffICE i H.‘:’lnFu r Road, Lucknow : : The crediors of W's LDR Developers Privede Limited, are hereby called upon b submit thair
i Morthhiouse of lsha Kanar Soub il Borrower- All Known And Unknown Legal Al that part and parcal of aguitabla morgaged Dated :29-07-2025 claims with proof en or 'EIEll'I:IrJE 08902025 e dhe inlanm resoiubon prolessional 21 tha address
BT - e Heirs Of Late Mr. Hari Kumar Singh Sio Late | 07 Residential house Buill Plot, Situated at /s imerdored it erisy Np, 10
Deegar it g Kh No.53 Min. il Bans |."'|I' rd- & - The financial cradiors shall submil their claims wib prood by slectronic means anby. All ofhar
Borrower- Mr. Kapil Kumar Aherwar Sio Mr. | Al that part and | of equitzshi d g Mr. Ram Abhilash Singh SS/E R0 TeML, A U, N IO Rs. 25,04,833.62 creditors may submitthe claims with proof in persan, by postoe by alectronic means.

2 Rpia Ra .l-'l.hEIFlrar : iy s bl Dated :28/08/2025 Address 1 -;Rio H. No.-type-3. B-1/154, Airpori | Magar, District-Lucknow, +intt & other charges Afnancial creddor belonging ko 8 dass, as listed agamsi the enkry Ma, 12, shallindicaleits chojce
E:{aau::nwe - Mre. Ruby Bharti  Wia Mr Of House E”'""‘"ﬁ F‘arE of Plat r:J.:w.21ELanrJ Pa_"l 0/5 Colony, Kanpur Road, Dist- Lucknow, Uttar | AreaT16.171sqmir, In The Name OF Mr. Han Loan Alc No. of authorised reprasantative from amorg the three smsclvency professionals kstad against ertry
o= ¥ A-hg s, ¥ v | of Hhisfa Mo 2284 Sh'u:atEI:l at Gram- Atraus, Rs. 239792583 Pradash- 226001 HumarE!ngh Sio L ate Mr. Ram Abhikash Singh, 111800004038 0. 1340 .al:tasaurhnr.aed representative of the class [specify class] in Form CA KA
E;F:'_:HIIU:“V E1"-::T1ImF!: R Y Wardm“lanl'iarpur'-f&ﬂ"l&rllﬂ Lucknaw, _ +intt & other charges Address 2 - Rio Village- Darpipur, Thana- Er:uru:!?rlea;Easl.-;:nhl Deegar, Wesl-house Vinod Submission of f2kse or misleading proafs of olaem shal aliract penallies
it b s pegrenobleraad Koo iR C e Rk i i Loan Alc No. Jalsinghpur, Post-birsinghgur, Disth- Sultanpur, | Kannojia, North-rasta, South-Nala, Sdl-
Pradesh 226018 L bl EE"E?L’ZE?T West-20 Ft AR i s intorim Rosalution Professions
Guarantor- Mr. Sakal Deep Pathik 3o Mr. |Wide Marg, North-house: Mrs., Meera 14 | Borrower- . Mr. Juber Ahmad Slo Mr. Asfaq | Property (1) All that part and parcel of equitabie Dated :21.07.2025 pur WS LDR Developers Private Limited
Radhey Raman Pathik Vishwakarma, South-Remaining Part of Ahmad morigaged Residential Plol Mo, 49 & 50, Part of 0is Date: 18.09.2025 IF Registration Number: IBBIAPA-BOZIP-N0O447(2017-2018/11227
Rfo 11267, Vishal Khand-1, Gomii Nagar Distl- | Jagannath, Rio H, Mo. - 163, Sarai Premeaj Kakod, | Arazi Khsara No. B6, Situated at \Village- Saray Re. . 44,40 526.16 Place: Mew Delhi [Authorization for Assignment valid Bl: 31,12, 2025)
lucknony Uitar Pradesh-226010 Locknow. Ular Pradesh - 227107, Fremraj. Pargana. Tehsil & Distnct - Lucknow, |  +intt & other charges

3 Eun’mr., Mrl “ﬁghna Ha_.nl LEI Sfu LEIE' M[' .|!'|||1|'|E|1 FIEII'taI'II:I F'EH":EI nf E':I.'q.-"ﬂab'le I'I'Ilill'tgagEd I:l.r Dﬂt&d rz?mﬁmzs Eﬂ'Eﬂfl’ﬂWEl’- Hrﬁ. R-mﬂ BE“I:I lb“.lll:l HI. J“tﬁr mﬂ-ﬂ- 91 DI-IIIE -Sl'q M1rrrn tha name ijr *.I" Jl..lbl:l!' L-I;Ia.“ Nﬂ- I&l;l.| ' ' TATA cnPITAL LIH.TED-

Kanhai Lal Plot No.137 Khasra No 538 Sa Min, Situated at oS Ahmad Ehn:a?:-'ﬁliq jad 5‘2‘32 o ﬂ’“?dﬁ””“f’ﬁ‘ 111800003038 | Regd. Office: 11th Floor, Tower A, Peninsula Business Park,

:fﬂ C-121 Krishna Lgk Ejdﬂl:ﬁau?éﬂg-l Kanpur| Gram- Rahimabad, Pargans- Bijnaur, Tehsil and Rs. 20,32,810.79 flil:lﬂrl::;wh!jua- P‘f:g-sﬁﬂfzﬂéirﬁmﬂl- Kakori, Eﬁfg:h N*;ﬂh “leréﬂ - E;Ewﬁ;‘*ﬂ: & 111800003354 TATA  Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.
nad, Lucknow Utlar Pradesh- istrict- o tiar Fradesh- ; 1 : : fipal :

Guarantor- Mr. Sajjan Prasad S/o Mr. Girja iy IS uthar charg el Guarantor- Mr. Mukesh Kumar Sio Mr. Munna | Property (2) - All That Parl And Parcel Of POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

bl ' - Ginja| prea-101.02sq.mtr. In the name of Mr Loan Alc No. Lal Equitable Mortoaged Residential Plot No. 57 & (As per Appendix IV read with Rule 8{1) of the Security Interest Enforcement Rules, 2002)
dNEer i ! 5 L : : ! e

alo B10. Ashinvad Eldlco: Lucknow Utar Er'ﬂ""l'jah‘?'m Lalé.fui.atr?ﬁtﬂrﬂﬁaqg? L’E'Ill.', — 110100002387 Rio Rani Kheda, Auras, Unnao, Uttar Pradesh - | 58, Part Of Arazi Khsara No. 86, Situated At This s to inform that Tata Capital Ltd.(TCL} is a non-banking finance company and incorporated

bt S ' : LA AL Bl 4 - SEEapl) 541507 Village- Saray Premraj. Pargana, Tehsi & District under the provisions of the Companies AcL 1956 and having its registensd office at Peninsua
adash- No. 138, North-rasta, South-Araji Deegar, - - Lucknow, Area- 81 319 Sq. Mir,, In the name of Business Park, Tower A, 11th Flooe, Ganpatrao Kadam Marg, Lowar Parel, Mumbai- 400013 and

Borrower- Mr. Puneet Khosla Sio Mr. Harl| Al that part and pasenl of eowitable mortosaed of A 0/0E0 Mr. Juber Ahmad Sio Mr Ashfag Ahmad, a branch office amangsl olher places al Mew Deli [“Branch®), Thal vide Ordars dated
i " R : : 1 2412023, he National Comgany Law [nbunal [WCLT) Mumbal has duly sanchonsd fha

4 | kishan Knosta Ek Hl,apHuuse Fr'JIl:nt Mo, 51q-§ 52, Hhas.rgar-?u-.zzﬂ i 'E:s 4 Boundaries- Easi- Arazi Saller, West FEIIntFurhan 44.11.2023 Company Law Tribunal (NGLT). Mumbal has & :

Co-borrower- Mrs. Nishi Khosla Wio Mr|Min, Situated at Gram-Raipur, Pargana Tehsil Rs, 34 £0.877.98 Ahmad, North- Rasta, South- Plot No: - 49, Scheme of Arrangement between Tala Capital Financial Services Limitad "TCFSL') and Tata
; 5, ] ' £ - = | = g 4 4 'l TR " 1

Puneat Khosla s Bt il #ntt & ather ch - Claantech Capital Limitsd {"TCCLT a5 fransferars and Tale Capital Limitad TCL"  as
Both Rio Govinda Bhawan, 3 Floar. 25, Naweil Area-201 B72sq.mir. In i A Brcharges . = | Borrower- All the known & unknown Legal | All that part and parcel of equitable modgaged|  Dated :25-06-2025 transferee under the provisions of Sections 230t 232 read with Section 66 and ofher applicatis
lirn. Foad, Hasaiog. Lackisow LiBarb et ket Fat ittt AR LORN /45 NG, heirs of Late Mr. Ramchet /o Mr. Ramdutar | EX Kita Plot Situated at Khasra No. 1497 Min., 0is provisions of the Companies Act, 2013 (‘seid Scheme’). In ferms thersof, TCFSL and TCCL
Pradash-326001 h 5 ':'Ed s rE EI;TF'II 152 g .”.3' P B 13026601704 Co- Borrower- Ms. Mevati Wio Late Mr, | Village- Sarosa Bharosa, Pargana- Kakor, Tehs Rs. 4,34,789.96 {Transteror Companses) along with fis undertaking have merged with TCL, as a going concam,
Guag';ntna'- Mr. Rajeev Srivastava S/o Mr 5. K Nm"r i g asm p? g ml-“: i il Ramchet & Distt.- Lucknow, +Intt & other charges togethier with &l the properiies, assels, @ssats, rights, benefifs, interest, duties, obigations,
Sri Rio 1611273 Indra N f-ll TN, Uy A e anliilg both Rio H.No. 2184 F, \\G. Rabway Colony, | Areg- 111524 Sg. Mir, In the name. of Mrs. Loan Ale No. fiabdifies, contracts, agreements, securities etc. w.a.l, 01.01.2024, In pursuance of the said
M"“:_'w’a' o " ' P MM . PN, T Alambagh, Lucknow, Uttar Pradesh-226005 Mevall Wio Mr. Ramchet, 111800003783 Order and the Scheme, af the facity documents executed by TCFSL and af outstanding in
unshipuliya Luc ""T"f . -22600 Guarantor- Mr, Abaneesh Kumar S/o Mr. Jay | Boundaries- East- Khet Mewalal, West- Rasta raspect thereod stood transferred to Applicant Comgarry and thus the TCL Is antitled to claim the

5 Borrower- Mr. Mritunjay Pandey Slo Mr.| allthat par and parcel of equitable morigaged of Dated ::26/06/2025 Karan Singh Thereafter Plol Kalawati, North- Plot Surendra sarma from the [Borrowers!Co-Bompwers] in terms thenaof
Ehh&fnand Pandey | House Built at Plot, Khasra Mo. 144 Min. Situated 0is Rio lkghara Phaphund. Aghara, Auraiva, Utiar Yaday, South- Plot Anita Singh. 'n'uhﬂre.?s, .|hr_- undersigned I:ua:ng Ih_a .ﬁ.LﬂI'!maad Oficer of e Tata Capital-Lid. under the
Fioill- Madwan Nagar, Bargadwa, Po-Gandhilat Grm- Madharmaukala, Pargana - Rs. 25,96.508.56 Praclach-206244 Securilizalion and Reconstruction of Feancial Assets and Enforcement of Sacurily Inleres! Act,

E oy i H - ¥ = - ' g T b s LU
Magar, Katwali, Basti Uttar Pradesh-272128 tﬂr:;zl:]ﬂslrd. Tehsd -Mohanlalganj, District ilnttl-a;:l:h:rf;:z;ge; Borrower- All the known & unknown Legal ENI That par and parcel Eéf?qUItEEJE morgaged Dated -10.07.2025 IEr:EfE:TfFT;mrubigE;::gﬂl-:ﬁzm;;ﬂ:dualdﬂiﬁsﬂswu?i;1f;;ﬂ;!:[g;§:i?uﬂ lﬁ,ﬁ:uﬁ

o _ - 16 | heirs of Late Mr. Rupesh Chopra Sfo Mr, | Ek Kita Residential Plot Built on Plot No. 166, 0is A g O e A e g S ' .
Area-55 16250, Inthename of e ity | 10100017868 Sharat Bhushan Chopra Situaled at Khasra No, 376 Min, Vilage-|  Rs.27,08,842.08 SR Haoara a Tepey (DR UG Nl 1 G R Wil 1 s om i Che e

foMr. Shivanand Pandey, Eres . Hai i ) i = .
Bnundgries-Easi- Rasta, West- yngﬂgar Land Rio Cio Viswjeet Ghos, MMO-1179, Sec-D, LDA ghm*fr. Ward- Haldargan), Pargana, Tehsd &| - +intt & othar charges The Borrowers, having failed to repay the amount. notice is hersby given to the Bormowers, in
Morth- House of Piyush Chaturveds South- Colony, Lucknow, Uttar Pradesh-226012 isil.- Lucknow, Loan Alc No. particular and the: public, in general, that the undersigned has 1aken SymbolicConstructive
Bisiia 2 " B ' Guarantor- Mr. Mohit Sharma S/o Mr, Naresh | Area- 41.821 Sg. Mir, In The Name Of Mr 111600003623 Possession of the peoperty described herein below in exercise of powers conferred on him under
d Chandra Sharma Rupesh Chopra Sfo Mr. Bharat Bhushan Chapra, Sichion 13(4) read with Rule 8 of the said Act

6 Borrower- Mr. Prakash Chand Slo Mr. Ramesh| aj that part and parcel of equitable morigaged of | Dated :28/08/2025 Rio H.No. 410083, Nai bara, Near Bazar Kali Jji, | Boundaries- East- Arazi Shrimati Tarawati, West- Tha Borrowers, in particular, and the public in peneral, ane bareby cautioned nat to deal with the
l'.:hapdﬂra . _ . |House Built on Plot Mo 51- A, Khasra No 1156 0I5 Chowk, Lucknow, Utlar Pradesh-226003 Plot Seller, Morth- Rasta, South- Plot No. 17 property and any dealings with the proparty will be subject i the charge of the Tata Cagital
Rig Ugﬁrﬁﬂ'iﬂ;-?ﬂ'ﬁf&?‘{;?m?ﬂf Telibagh. Distt-| Min. Situated at Gram- Para, Ward- Alamnagar, Rs. 24,52 461.21 Sanjay Yaday, Limited, for an amount refarred to below alang with intarest tharean and panal intarest. charges,
Lucknony Uttar Pradesh-226029 District Lucknow, Area-55.762sq.mir, In the| +intt & other charges A e cosls ede, from dale of demand notice,

that part and parcel of equitable morigaged *25-
Co-borrower- Mrs. Preetl Wio Mr.prakash|name of Mr. Prakash Chandra Sfo Mr. Ramash Loan Ale Mo. Eﬂ_"mrl All the known & unknown Legal P p pare o EF?“ of Bl MEI g Dated -20-06-2025 [The borrower's attention is invited to provisions of sub-section (B} of section 13 of the
: heirs of Late Mr. Shahnshah Alam Sio Mr, | Resciential House Bullt On Part U1 Plot No. 23, /s : - :
ghﬂéld ; i e Chandra, Boundaries- East- Property Nirmals 110100019879 17 | Buniyad Al Situaled-at Khasri No. 34 & 5% Min Re. 42.01 846,80 Act, inrespect of time available, to redeem the secured assets.]
i 592 Kalt197, Delence Colony Telibagh, Disti- i : - Morth- Plot . “ i P ; nirn., . 42,07, - .
B T gﬂvlh 'ﬂ‘:;tt Eéﬂ;lﬂmgar Werth- Plo! Deegar Co- Borrower- M. Shahina Bano Wio Late Mr, | Ward- Saadatgan), Vilage- Rukmuddin (jafarpur|  +intt & other charges Loan Name of Obligor{siLegal Heirfs)/ Amount & Date| Date of
s " L5 Shahnshah Alam Ruknuddinpur}, Distt.- Lucknow, Loan Afc No. Account Legal Representative(s) of E'l_?maﬂd Symbelic
T mataivior P N e Nee M ey | A [ oo R S b, AR GO B | T ) Ty T [
r. Sunder Lal Ya ot No13A, Gata No, in. Situaled al oS Raja Ji Puram, Lucknow, Uttar Pradesh- | 2nanns am 310 Wi, Buniyad Al - Rajeev Uance Academy Through its) Rs.52,01,5330 |17,
Rio House MoG8012, Chhitavapur Pajavan, |\illage Tarhia. Pargana-Mahcna, Tehsd- Bakshi Rs. 12,68,145.21 FIE01T Boundarips- East: Read: Wast- Plob Mo, 32, {Restruct | Proprietor, Rajeev Kumar Dubey & 17062025
Husaingani, Distt- Lucknow Uhar Pragesh-| Ka Talab, Disiiel- Lucknow, +Intt & other charges Guarantor- Mr. Dev Soni S/o Mr. Nityanand Morth- Plot No. 22, South- Plot Mo, 24 ured loan | 1135186, FiBTF[E':f,:‘éBdI'iB&EE", Swarnog Nagar
£26020 Area-126.081sq.mtr, In the name of Mr. Ra Loan Alc No. Sonl Rio Kashi Ram Ayojana, Phase-2, Pandil FUEIILY | NBRN-OROTE ,
ghanldzar“r‘al:lﬁgﬁ.'u Lal&_h':u S;nmr%g-‘faiw. . 110100007122 Kheda, Satrauna. Lucknow, Uttar Pradesh If{fl] II-]";E& E‘HEJ:'“;;“[T:F E-Uhiﬁsé?éulr.u;r:;t :;;ﬁ:ii;
oundasies- East-ramaining Parl of Plot No 18, : h . My Faol,
West-khet of Ram Asre, gHﬂ"I.h'F'ID'I. of CHhar 226009 e i 085384 | Apariment, House Mo, 7109-A Swarup Magar.
Parson, South-rasta, Enrrmr— All Hjs'mwn Ang Hn:g?'fh: Iaﬂgﬂl F-:'J;";Et IFIE'HHM PE’ﬁ';{fﬂslllltﬁ‘Eﬂmfﬂfsgﬂﬁ Dated :E?I;J?-EHIE ?:;g;éﬁg;_lgar Uttar Pradesh — 2048002 Mab,:
_ eirs Of Late Mr. Surender Singh Sio Mr.dhan | RESEEENIE FoLGe DUl P, B E Nidara :

g |Borrowar- Mr. Sanjay Kumar Vishwakarma) Al that part and parcel of aquitable morigaged |  Dated ::07.05.2025 b Singh No.413 Min.. Ward-lbeahimgur, Mohallal Vill.|  Rs. 3524 827.06 3. Rashmi Dubey Wio. Rajeev Kumar Dubey
S'oMr. Bam Lal ﬂﬁhﬁ'ﬂhlﬂ"?m af HEJ-SE' Built on Part of Plot I";hﬂf&fﬁ H{I521 ﬂJE Co-borrower- Mre, Nisha Eil'lﬂh Wio Late Mr. rhrahimpurﬂisrr]i;t-Lughm +Init & other {:hll'gﬂ'ﬁ Flat®z, 10, 3rd Floor, Prabhu Yshima Aoarimeni
Co- Borrower- Mrs. Rinki Wio Mr. Sanjay|nohaial Gram Kharika Ward-Kharika, District Rs. 34,15,195.28 Surender Singh Aroad3 G43sq.mir. In the name of Mrs. Nisha Loan Al No. Hotse Mo, 7109-A, Swanip Nagar, Kanpur Nagar
GO Partabars ot . Hooo Suhran] -2 14 e el | it 8 otherchargss. || | goi Rio K. No-5711, Sarjog Chets Vina,|Singh Wo i Surendr Singh and . Surender| 111800002426 | UtrPrachsh-oaovahonsesesests | |
palag ,,,Eaaf,ﬂﬁﬂ;n:”sf R | Tea-ro.95Gsq.mi, In the name of . Sansy Loan Alc No, Cantt., Distt- Lucknow, Uttar Pradesh- 226002 | Singh Slo Mr. Oan Singh, Description of Secured Asset; FLATNO. 10, 380 FLOCR, PRABHU MAHIMAAPARTMENT,
it UrtarPrgdesh-E“:Ll:ISTa AENPU Kumar Vishwakarma Sio Mr. Ram Lal 110100019585 Guarantor- Mr. Ajay Singh Sfo Mr. Sadhy | Boundaries East-House Deegar West-house PREMISES 711094, SWAROOP NAGAR, KANPUR - 208002, BOUNDEDAS: EAST ; OPEN

= Vishwakarma, Singh Rio H, No.-0, Ghusivana Kharlka, Sargjnl | Deegar, Norh-rasta, South-Nala, SPACE WEST : FLATND.9 NORTH :P.NO. 1, SOUTH : OTHER PLOT
Boundanies- East-plot of SHth-iWEst- Rasta, Nagar, Kharika. Disti- Lucknow, UP- 226002 Date: 19.09.2025 Sd- Authorised Officer
. . Narth- Araz Decgar, South- Plot of Dharamvesr 19| Borrower- Mr, Vimlendra Pandey Slo Mr, Raj | A 1Nt part and parcel of equitable morigaged Dated i 20-07-2025 Place: Kanpur {U.P) For Tata Capital Ltd.

g gﬂrm:ﬂlrﬂ- Sansha Shahi Wio Mr. Sanjay | All that part and parcel of equitable mortgaged of | Dated :14/08/2025 Narayan Pandey Residantial House No. 6, Budt on Khasra No - "o
l:n-hlfrrnmr- Mr. Sanjay Pratap Shahi 3/o Mr. ETu:tJ;il I:.?”a?aﬂm?;i ﬁfﬁmnam '..rl:l.:;,'n;l Egh:.m Rs. 34 E;S.-;HH 5 g::nﬁgn:m' Ji:?—mfijﬁrh% a;:éir'? a{au-ls_arl::g;i Dliaslﬁ I]Efkr-:c"r-l.-; BTl A EB Rl Rs, . 40,77,048.50
Shiv Shanker Shahi Bhagat Singh, Tehsil and District Lucknow, +Intt & other charges Karsawan, At A240E Area- 92.936 Sq. Mir. In The Name Of Mr| *intt& other charges
Both Ric H.no 582, Police Line, Birbal Sahani| Area-116.12 Sg.mir, Inthe name of Mrs. Sansha Loan Alc No./ Guarantor- Mr. Vijay Kumar Singh Slo Mr. Vimlendra Pandey Sio Mr. Raj Narayan Pandey 'II-’Iﬂ'lI!ErI;SEI;l{EIﬂI
!'.'Iarg Aray, Bihari Road Desti-Lucknow U P - Shahl'-l".l'.'_ﬂ M, Sanjay Pratap Shahd, 110100010032 Sharda Prasad Singh Boundaries- East F_:asta West- Piot Seller,
£26001 Boundaries- East-rasta, Weast-Plot Deegar, Rio H. No. 111-A Post- Mundwa Mudwa, Distt - | Norh-House Anand Ji Kumar, South- Rasta,

Morih-Plot Seller, South-plot Seller Sultanpur, Uttar Pradesh- 228121
] Allthat nart and parcel of equetable mo ed of Dated 190812025 Despile rapeated fodiow-up and visi 1o you Tor payment of oultstanding duas, vou have nol clearad the oulslanding dues. &s yau have defaulled B “ S| “ Ess

10 Eeﬁﬁru?lsﬁﬁnﬁa?fm:?g}r:w;n L;E:: Pm[HnF’Ela'll' HhasFrr: H&.EE?EEI Ei[uamrtﬁamm /s in repaymant of the facilities and payment of interast and other charges therean, the LICHFL has classified your account as “Non performing
Prasad Mau Mawsiya, Pargana, Tehsil And District Rs. 34,97,198.46 Assel’ as per the Classification norms issued by the Reserve Bank of india. nnllv
Rio H.no Ba/1118 Chitwapur P Mear Pof | Lucknow ' ' it I: ullhelr ::Iﬁ ag | =Forihe reasans slaled above, we hareby give the you notice under seclion 13(2} of the SARFAESI Act and call ugan you bo discharge in full
E 'i_‘i nl}l}s et ' -fﬂuFﬂ PE'IH'-'E“':_I 2%: ﬁ.reﬂ'm": #1sqmir, In the name of Mr. Surendra Loan Ale N g your liabilies by paying to the LECHFL with further Intarest & other Incidental expenses ale (Monthly Compoundad) Ul the date of full and final rn n

UG, Rstt- LLICKTIOW Lilar Fraesn: Humrﬂjﬁ Mr Ha-'n Prasad ) 11 ﬂ'?ﬂlﬂﬂﬂﬁ?;.' paymen! , withan a period of 60 days from the date of this nolice, failing which, please nofe that we will, entrely al your risk ag o costs and
E.nundan:m I;Zasﬂl Rk CIII’Ecuziet About 38 Ft CONSBQUENces, Bxercise the powers vested with the LICHFL under Saction 13 of the SARFAE S act to realize is dues.
Wide, Wi t- k:ltf‘:d'-clﬂ-'} Narth- Pl !".d ER S h. 0100003145 = The amount reslized fromaxercising o powess mentioned above will firstly beapplied in payment of all costs, charges and axpenses which
! d.é'.h "*5451‘_ Wlu:l 'L' hﬁ- d':'[' R ara incurred by ug andor any expenses incidental thereto, thereafler in discharge of the LICHFL's doas as mentioned above and the residual
s oL . WWide t'“ ':'E! ’ armount if a0y afier the LICHFL's entireduesare full recovered, shallbe paldto you B“SI" Ess

11 | Borrower- Mr. Sushii Kumar Verma Sio Mr, | All that part and parcei of equitable morigaged Dated 21/08/2025 = |f the aforesald dues are not fully recovered with the proceeds reaiized in the coursa of exercise of the said powers against the secured assels
Munni Lal Verma of House Built on Plot No.57, Khasra No.240 /s we regenve our right 1o proceed against you before Debt Recavery Tribunal/Gowrts for recovery of the Balance amount due along with ail coste
Rio H.no 39, Dwarika Vinae Indira Nagar, Near | Min. Situated at Kharagpur Faridi Nagar, Ward- Rs. 20,26,299.62 Incidental thareto from vou,

Manas Enclave, Distt- Lucknow UHar Pradesh- | babu Jagpvanram, Tehsil and Distnct Lucknow, | +intt & other charges | = Please take nofe that as per section 13013} of the aforesaid Act, after recelpt of this notice, you are restrained from transfermng from way of

226046 Ares-111.524s0.mir, In the name of Mr. Sushil Loan Alc Mo, sabe, lease or olherwise any of the secuned assats refierrad fo in thes notice.

Guarantor- Mr Narendra Kumar Verma Slo | Kumar Verma Sio Mr Munni Lal Verma, 110100002755 ‘;hiﬂ-"ﬂ“lfﬂﬁiﬁuﬁm :-'DU'-'~‘="rﬂ|;J'=rJfEJl-'-;lJlﬂﬂtﬂ'Eﬂyﬂmﬂffﬂfﬂgﬁﬂﬂ" }'-"I-E_m'ﬂ"&ﬂﬂmfh;Lls'::;Fl:-#Es S—

Mr. Munni Lal Verma Boundares- East-part Of Plol No.57, West: « Furthar, this natice is being heraby iszuad in supersession ofall previous action under SAF 1Act, 2002,

Rio H.no. 19866, Indira Magar Sec-19, Disti- | rasta 30 FL Wide, North-rasta 30 Ft, Wide | Plaase take note that you all ane hereby restrained exercise of powers vested inthe undersigned under the act ransherring, after the date of this SFINANCIAL EXPRESS

Luckrsow Litar Pradesh-226016 South-plot Mo, 76 notice, by way of sale, lease or otherwise ary of the secured assets referred to in this nofice Sdl- Road to Load
Place : Lucknow, Date 19.09.2025 Authorised Officer
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REGD ADY DASTHAFFIXATION/BEAT OF DRLUM
OFFACE OF THE RECOVERY OFFICER
DEBTS RECOVERY TRIBLIMAL-I, DELHI
4th FLOOR, |EEVAN TARA BUILDING, PARLIAMENT STREET,
NEW DELHI-110001

SALE PROCLAMATION
T.R. C. Mo, 20642022 ICICI BAaME LTD. V5. AJAY KUMAR JANYSWAL

PROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBETS DUE TD BANEK AND FINAMCIAL INSTITUTIONS ACT, 1993,

(CD 1) Ajoy Kumar javswol /o Harenra Prosod Joyswal, H. Mo, 24, 1st
Floar, .ﬂ.:i-urf.h Mohalla, Patparganj Village, Mayur Vihar Phase-|, Near
Barat Ghar, New Delhi- 110091

Also ot; Khasro Mo, 209, 210, Flat No. 504, S5th Floor, Nikhil Park Royale,
Tower - B, Mouza Chamrauli, Toj Gonj Ward, Agra - 292001

(GO 2) Alka Jovswal, H. Mo, 24, 1st Floor, Adarsh Mohalla, Patparganj
Village, Maoyur Vihor Phaose-1, Mear Barot Ghor, Mew Delhi-110091

Also At Khosra Mo, 209,210, Flot Mo, 504, 5th Floor, Mikhil Pork Rovole,
Tower - B. Mauwza Chamraull, Taj Ganj Ward, Agra - 292001

(C0-3) Moo Mansa Devi Sahkan Avas Samitl Ltd., Hoving Its Begd. Office
At 5th Floor, E- 1218, SriVrindavan, Sanjoy Place, Agro - 282002

(CD 4) Hikhil Home Associotes, Through Its Portners, Hoving Its Regd.
Office At 5th Floor, E-12/8, Sni Vrindovan, Sanjoy Plaoce, Agro 282002

1. Whereas Transfer Recovery Certificote No. 2064/2022 in OA Mo, 952 of
2016 drawn by the Presiding Officer, Debts Recovery Tribunal-l for the
recovery of o sum of Rs, 25,83,730.00, along with pendentelite and future
interest (@ 10.15% p. o, weef, the date of filing this O, A, fe. 291172019, til
reafization and olso to pay cost Rs. 2B,000.00 os per certificote, os per the
Certificote debtors together with costs and charges os per recovery certificote,

2 And wherees the undersigned hos ordered the sole of property
mentioned in the Schedule below in satisfaction of the soid certificote.

3. And whereas there will be due there under a sum of Rs. Z25,83,730.00,
along with pendentelite and future interest @ 10.15% p. a., w.e.f. the date
of filing this O. A Le. 29/11/2019, till reclizotion and also to pay cost Rs.
28,000.00 as per certificate, Motice is hereby given thot in absence of ony
order of postponement, the propertyiproperties os under shall be sold by
e-ouction and bidding shall take ploce through "On line Electronic
Bidding" through the website https:/'www.bankeauctions.com on
101072025 between 12.00 pm oond 01.00 pm with extensions of 5
minutes duration after 01.00 pm, if required.

4. The description of the property proposed to be e-ouctioned is os
foliows:

[5.No, Descnption of property Reserve Pricel  EMD

1, |KHASRA MO. 209, 210, FLAT NO. 504, s, i
5TH FLOOR, NIKHIL PARK ROYALE,| 1930LACS (153 LACS
TOWER - B, MAUZA CHAMRAULL, TA)
GAM] WARD, AGRA - 292001

§. The EMD shall be paid through Demand Drof/Pay Order in fovour of
Recovery Officer, DRT-1, Delhi- Afc T, R, C. No, 2064/2022 along with self-
attested copy of Identity [voter l-cord/Driving/license/passport) which
should contain the aoddress for future communicotion and self-ottested
copy of PAN Card must reach to the Office of the Recovery Officer, DRT-1,
Delhi latest by 07/10/2025 before 05.00 PM. The EMD recenved thereafter
shall not be considered. The said deposit be adjusted in the case of
successful bidders. The unsuccessful bidder shall toke return of the EMD
directly from the Registry, DRT-[, Delhi after recelpt of such report from e-
auction service providerbankfinoncial institution on closure of the e-
auction sale proceedings.
6. The envelope containing EMD should be super-scribed *T. R. C. No.
2064/2022" alongwith the details of the sender {e. address, e-mail ID and
Mobile Mumber etc.
7. Intending bidders shall hold o valid Login Id and Password to
porticipote in the E-Auction emoil address and P& Number. For detoils
with regard to Login id & Possword, pledse contact MITHALESH KUMAR
7TOB0H04466, SHIEU BABL-3891628914, /s C - 1 INDIA PVT. LTD., C-
104, SECTOR-2, NOIDA 201301 (U, P.), WEBSITE:
http:fiwww . bonkeauvctions.com and Email 1D:
ﬂ.ﬁnml@hﬂnkmuﬂmﬂsuﬂ:m mitholesh kumar@clindio.com,
delhi{@clindio.com
8. Prospective bidders are required to register themsebves with the portal
and abtain user IDipossword well in advance, which is mandatory for
bidding in obove e-auction. from M/s C 1 INDIA PYVT.LTD
9. Details of concerned bank officers/Helpline numbers etc. are os under;-

Name & Designation Email & Phone Mas,
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NEWSFAFPER PUBLICATION! BY ALL PERMISSABLE MODES
OFFICE OF THE RECOVERY OFFICER
DEBTS RECOVERY TRIBUNAL-1, DELHI
4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET,
NEW DELHI- 110001
SALE PROCLAMATION
T. R. C. No. 1413/2022 ICICI BANKE LTD. Vs, NITIN KUMAR ROY

FROCLAMATION OF SALE UNDER RULE 38, 52(2) OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEETS DUE TO BANK AND FINAMCIAL INSTITUTIONS ACT, 1853

(CD 1} Witin Kumar Roy Sio Bhanu Protop Naroin Roy, Ria Plot Mo, 855,
Flot Mo, 9. Vaishali, Ghaziobad - 201001, U.P.

(CD 2) Anupam Roy Sfo Bhanu Protap Narain Boy, Bfo Plot Mo, 855, Flat
Mo, 2, Vaoisholi, Ghoziobad- 201001, UP.

(CD 3) Mfs, HRC Horizons, having its Corporote Office ot 302, Mew Delhi
House, Barakhambao Rood, New Delhi- 110001,

1. Whereas, Tronsfer Recovery Certificate Mo, 1413/2022 in OA Mo, 199 of
2012 dronwm by the Presiding Officer, Debts Recovery Tribunal-l for the
recovery of o sum of Rs. 15,23, 742 .00/ together with costs and fubure interest
@ 12.75% p. a,, from the date of filing this O, A Le, 13/08/201 2 1ill reclization
and also to pay cost as per the Certificate debtors together with costs and
charges os per recovery cartificote,
2 And whereas the undersigned hos ordered the sole of property
mentioned in the Schedule below in satisfoction of the soid certificate.
3. And whereos there will be due there under a sum of Rs. 1523 74200/
together with costs and future interest @ 12.75% p. o., from the date of filing
thas 0. AL e, 137087201 2 till realization aond also to pay ocost, Notice is hereby
given that in absence of any order of postponement, the propertyf
properties as under shaoll be sold by e-auction and bidding shall take ploce
through "Online Electronic Bidding”™ through the website
https:fhwwow bankeauctions.com on 171072025 between 1200 pm and
0100 pm with extensions of S minutes durotion ofter D100 pm, if reguired.
4, The description of the property proposed to be e-guctionad is os follows:
[5 Ng_. Description D‘Fpl‘l.‘.lp-Ei"t'g.l' Reserve FFICEl
1. |Property Situated At Flot No. F-8/2, Park P Fis.
'Side Villos, Plot Mo, 201, 120 Ft 23,75 Lacs | 240 Locs

'Sl"n;hqp-ur'nm Ft-m-l:l ‘u'fu':,m ".-"hm' Ji'-.gn:: l.l F'

E ThE EMDC shall bl':" paid thrnugh Demnnd Drnf.-fFu'_.r -Drder in fovour of
Recovery Officer, DRT-I, Delhi- A/c T. R, C, No. 1413/2022 along with self-
attested copy of Iderrtitg.r ivoter |-card/Drivinglicense/passport) which
should contain the address for future communicotion and seif-ottested
copy of PAM Coard must reach to the Office of the Recovery Officer, DRT-,
Deihi lotest by 1471072025 before 05.00 pm, The EMD received thereafter
shall not be considered. The said deposit be adjusted in the cose of
successtul bidders, The unsuccessful bidder shall take return of the EMD
directly from the Begistry, DRT-I, Delhi after receipt of such report from e-
aguction service providerbankfinoncial institution on closure of the e-
auction sale proceedings.

6. The envelope containing EMD should be super-scribed "T, R €. Mo,
1413/2022" alongwith the details of the sender i.e. oddress, e-mail ID and
kobile Number ete.

7. Intending bidders shall hold a valid Login 1D and Possword 1o
participote in the E-Auction email address and PAN Mumber. For details
with regord to Login 1D & Possword, please contact bM's C 1 INDIA PVT,
LTD,, UDYOGE VIHAR, PHASE 2, BUILDMNG MNO. 301, GURUGRAM,
HARYAMS [INDIA) TEL. 91 7291981124/25/26, 9948182222, E-MAIL
DELHI@C1INDIACOM SUPPORTEBANKEAUCTIONMS.COM, WEBSITE
HTTPSWWW. BAMKEALICTIONS COM

B. Prospective bidders are reguired to register themselves with the portal
ond obtoin user |IDVpossword well in advance, which is mondatory for
bidding inabove e-auction. from ks C 1 INDIA PYT. LTD.

9, Details of concerned bank officers/Helpline numbers etc. dre as under;-

sromaiam ......-|. S e ]

RAJEEV RANJAN (MANAGER) 8584874800

Maome & Designation Email & Phaone Mos,

Ranjon.ra@icicl.ocom

10. What is proposed to be sold are the rights to which the certificote
debtors are entitled in respect of the properties. The properties will be sold
along with liobilities. if any. The extent of the properties shown in the
proclamation is as per the Recovery Certificate schedule. Flecuver:,.rﬂfficer
sholl not be responsible for any variation in the extent due to any reason.
The properties will be sold on"asis where is" ond 'osis whot is condition,
11. The property con be inspected by prospective bidder|{s] before the
dote of sole for-which the abowve nomed officer of the bonk moy be
contocted,

12, The undersigned reserves the right to accept or reject amy or oll bids if
found unrecgsonable or postpone the guction ot any time without
OSSigRing any reascn,

13, EMD of unsuccessful bidders will be received by such bidders from the
Registry of DRT- |. on identification/production of identity proof viz.,, PAN
Card, Passport, Yoter's 1D, Valid Driving License or Photo ldentity Cand
issued by Govt. ond PSUs. Unsuccessful bidders shall ensure return of
their EMD and, If not received within a reasonable time, immediately
contact the Recovery Officer, DRT-I, Delhi orthe Bank.

14. The sale will be of the property of the above named CDs as mentioned
in the schedule below and the liabilities and claims attaching to the said
property, 5o far as they hove been ascertained. are those specified in the
schedule against each lot.

15. The property will be put up for the sale in the lots specified in the
schedule. If the amount to be realized is satisfied by the sale of o portion of
the property, the sale shall be immediotely stopped with respect to the
remainder. The sale olso be stopped if, before any lot is knocked down, the
arrears mentioned in the said certificote; interest costs (including cost of
the sale) are tendered to the officer conducting the sale or proofis given to
his satisfaction that the omount of such certificate Interest and costs have
been poid tothe undersigned.

16. Mo officer or other person, having any duty to perform in connection
with sale, however, either directly or indirectly bid for, ocquire or attempt
to acquire any interest in the property sold.

17, The sale shall be subject to the conditions prescribed in the Second
Schedule to the Income Tox Act. 1961 and the rules made there under and
to the further following conditions: The porticulors specified in the
annexed schedule hove been stated to the best of the informaotion of the
undersigned, but the undersigned shall not be answerable for any error,
mis-statement or omission in this proclamation,

1B, The amount by which the biddings are to be increased shall be in
multiple of Bs. 10,000 (Rs. Ten Thousand only], In the event of any dispute
arising as to the amount of bid, or as to the bidder, the lot shall at once be
again put up te auction.

19. The Successful/Highest bidder shall be declored to be the purchaser of
any ot provided thot further that the amount bid by him is not less than
the reserve price. [t shall be in the discretion of the undersigned to decline
acceptance of the highest bid when the price offered appears so clearly
inodequateas to make itinodvisable to do sa.

20. Successful/ highest bidder shall hove to prepare DD/Poy order for 25%
of the sale proceeds favouring Recovery Officer, DRT-I, Delhi, Al T.R. C.
Mo. 2064/2022 within 24 hours after close of e-auction ond ofter adjusting
the earnest money (EMD] and sending/depositing the same in the office of
the Recovery Officer so os to reach within 3 doys from the close of e-
auction foiling which the earnest money (EMD] shall be forfeited.

21. The Successful/Highest Bidder sholl deposit, through Demaond
DroftfPoy Order fovouring Recovery Officer, DRT-1, Delhi AJC. T. RC.
EDEJIIDEF the balance 75% of the sole proceeds before the Recovery
Officer, DRT-1 on or before 15th day from the dote of sale of the property,
exclusive of such day, or if the 15th day be Sunday or other holiday, then
on the first office day ofter the 15th doy olongwith the poundoge fee @ 2%
upto Rs. 1,000 and @ 1% on the excess of such gross omount over Rs,
1000/- in favour of Registrar, DRT-| Delhi. {In cose of deposit of balonce
amouit of 75% through post the same should reach the Recovery Officer
asabove.)

22, In cose of default of payment within the prescribed period, the
property shall be resold, after the issue of fresh proclamation of sale, The
deposit, after defraying the expenses of the sale, may, if the undersigned
thinks fit. be forfeited to the Government and the defoulting purchaser
shall forfeit all claims to the property or to any part of the sum for which it
may subseguently be sold.

- SCHEDLULE OF PROPERTY

Details of

L-D‘l DE';-rl iption of the property | ' Revenue Claims, if any,

Ma.ito be sold with the nt:r‘n-:s! ossessed any which hove
of the co-owners '..-.'here;i upon the | encumb- been put
the property belongs to the |  property or| rance of | Torward to the
defaulter and any other| any part which property, and
PErsSon 0% Co-0Wners, thereaf | property [any other known

particulars
bearing on lts
rature and
violue,

is lioble

1.\ Khosra No. 209, 210, Flat | Na. Infarmation Received.
Mo, 504, Sth Floor, Mikhil
Park Royale, Tower-B,
bMouza Chomrauli, Taj
Ganj Ward, Agrao -
292001

Given under my hond ond seal on 08/08/2025.

RECOVWERY OFFICER
\ DEETS RECOVERY TRIBUMNAL - |, DEI.HI/

oe @

ESE4874809
Ranjon.ro@icicibank.com

Rojeev Raonjaon {Manoger),
ICICI Bank Ltd., 3rd Floor, Shal Tower, Mew
Rohtak Rood, Karal Bagh, New Delhi- 110005

10, What is proposed to be sold are the rights to which the certificote
debtors are entitled in respect of the properties. The properties will be sold
olong with liohilities, it any. The extent of the properties shown in the
proclamation is as per the Recovery Certificate schedule, Recovery Officer
shall not be responsible for ony varication in the extent due to any reason,
The properties will be seld on'as is where is' and "gs is what is condition.
11. The praperty con be inspected by prospective bidder(s) before the
date of sale for which the obove named officer of the bonk may be
contacted.
12, The undersigned reserves the nght to occept or reject any or all bids if
found unreasonoble or postpone the guction ot ony time without
CSElgning any reason.
13. EMD of unsuccessful bidders will be received by such bidders from the
Registry of DRT- I, on identificationfproduction of Identity proof viz., PAN
Cord, Passport, Voter's |D, Valid Driving License or Photo |dentity Card
issued by Govt, ond PSUs, Unsuccessful bidders shall ensure return of
their EMD and, if not received within o reascnoble time, immediately
cantact the Recovery Officer, DRT-1, Delhi or the Bonk,
14. The sale will be of the property of the obove named CDs os mentioned
in the schedule below and the lighilities and cloims attaching to the soid
property, so faras they hove been ascertained. are those specified inthe
schedule ogainst each lot,
15 The property will be put up for the sale in the lots specified in the
schedule, If the omountto be realized is satisfied by the sale of o portion of
the property, the saole shall be immediately stopped with respect to the
remainder, The sole also be stoppedif, before ony lotis knocked down, the
arrears mertioned in the sald certificate, interest costs (including cost of
the sale) are tendered to the officer conducting the sale or proof is given to
his satisfaction that the amount of such certificate Interest and costs have
been poid to the undersigned,
16. Mo officer or other person, having any duty to perform in connection
with sale, however, either directly or indirectly bid for, ocquire or attempt
to acquire any interestin the property sold.
17. The sale shall be subject to the conditions prescribed in the Second
Schedule to the Income Tax Act, 1961 and the rules made there under ond
to the further following conditions: The particulars specified in the
annexed schedule hove been stoted to the best of the information of the
undersigned, but the undersigned shall not be answerable for any error,
mis-statement or omissioninthis proclomation,
18. The amount by which the biddings are to be increased shall be in
multiple of Rs, 5000 [(Rs, Five Thousand onky), In the event of any dispute
arising as to the amount of bid, or as to the bidder, the lot shall at once be
agoin put up to duction,
19. The SuccessfulHighest bidder shall be declared to be the purchaser of
any lot provided that further thot the omount bid by him is not less than
the reserve prce. It shall be in the discretion of the undersigned to decline
acceptance of the highest bid when the price offered oppears so clearly
incdequate as to make itinodvisable to do so.
20. Successfulf highest bidder shall have to prepare DD/Pay order for 25%
of the sale proceeds favouring Recovery Officer, DRT-1, Dalhi, A% T, R..C.
Mo. 14132022 within 24 hours after close of e-auction ond after adjusting
the earnest mo nﬁy 1EMD) and sending/de ;Itln the some in the office of
the Recovery Officer so as to reach withi ays from the close of e-
auction failing which the earnest money :EMDi shall be forfeited.
21. The Successful/Highest Bidder sholl deposit, through Demand
Droft/Poy Order fovouring Recovery Officer, DRT-I, Delhi &% T.R.C.
141372022, the baolance 75% of the sale proceeds before the Recovery
Officer, DRT-1 on or before 15th day from tﬁe date of sale of the property,
exclusive-of such day, or if the 15th day be Sunday or other holiday, then
on the first office doy after the 15th day uinn?w'l'th the poundage fee @ 1%
upto Rs 1,000 and @ 1% on the excess of such gross amount over Rs.
1000/~ in fovour of Registrar, DRT-1 Delhi. {in cose of depasit of bolance
amount of 75% through post the same should reach the Recovery Officer
s abowe,]
22, In case of default of payment within the prescribed period, the
property shall be resold, ofter the issue of fresh proclomotion of sale. The
depasit, after defraving the expenses of the sale, m d;.r if the undersigned
thinks fit. be forfeited to the Government ond the defaulting purchoser
shall forfeit all claims to the property or to any port of the sum for which it
may subsequently be sold.

SCHEDULE OF PROPERTY

Lot| Description of the property | Revenue | Details of | Claims, if any,
Mo.|to be sold with the nomes | assessed any wiich hiove
of the co-owners where| uponthe | encumb- been put
the property belongs to the | property or| ronce of | forward to the
defaulter and any other| any part | which | Property.and
PErSON a5 CO-0WIers thereof | property |omy other known
is liable particulars
becring on its
nature ard value

L.|Property Situated At Flat | Mo Information Received
Mo, F-Bf3. Park Side Villas,
Plot Mo, 201, 120 Ft.

Shastripurom Rood, Yayu

"u.-l'lhl:lr .Etgru L.F.

Given un-:l er my hand and seal on IEI]"G-B.EL'I?E-

MIRMAJAN SHARMA
RECOVERY OFFICER-II
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@ SATYA Micro H}nslng
™ Finance Private Ltd

[Farmsthy knoen &= Baid Houging Financs Povale Lirsed)
CIN: U65100DL2008PTC406524

Registered office: 519, 5th Floor, DLF Prime Towers, Block- F, Okhla Phase-1, New Delhi-110020, India
Corporate Office: 7th Floor, Prius Tower, Sector 125, Noida -201303, India.

GENERAL NOTICE FOR SHIFTING OF BRANCH

In accordance with the of Master Direction — Non-Banking Financial Company —
Housing Finance Company (Reserve Bank) Directions, 2021.

This is to notify the customers and other stakeholders of the Satya Micro Housing
Finance Private Limited (Formerly known as Baid Housing Finance Private Limited),
that one of our Branch located at Office No. D-11, Sanjay Nagar Ghaziabad, Uttar
Pradesh — 201002 will be shifted to F-601 7™ Floor Aditya Corporate Hub RDC
Ghaziabad Uttar Pradesh - 201002 due to business decision after 90 days from
this intimation.

We apologize for any inconvenience this may cause and appreciate your cooperation.
For any further information or clarification, kindly visit the official website of the
Company https:// www.satyahousing.com and/or visit our nearest branch or contact

at Toll Free Number (i.e.) 1800-202-3637. Sd/-
Date: 19/09/2025 Authorised signatory
Place: Noida For Satya Micro Housing Finance Private Limited
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